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OR IGINAL APPLICATION NO., 194 of 1989

C.
The applicant herein is the Shunter (driver)

in Sanathnégar Gffice, South Central Railways, Secunderabad.
He states that he applied for voluntsry retirement as his
health .did not permit him to discharge his duty as Shunter
driver. The order No:C#’226 L dated.23.931988 issued by the.
Senior- Divisional Railway Mechanical Engineer (D), SCR.,
Secunagrabad'(an respondent) statés that the applicant had
been tra&égeﬁred on‘adﬁinistrative grounds as he was involved
in a coal theff case.; In order to relieve the applicant of
his liability. of theft,.applicant's superior had entertained

the .application for voluntary retirement, The 2nd respondent

had advised that applicant's feQuesﬁ for voluntary rétirement

would only be considered after effecting his transfer and '(//
his being relieved of-his duty immediately. The applicant:
appears to treat this order as rejection of his reguest for
voluntary retirement and states that it is arbitréry and
illegal, By way of interim direction, the applicant seeks

stay of the operation of the order:-. dated 23.9.1988 and qlso
seeks a direction to the resbondents to retire him voluntarily,
2. We have heard the learned couﬁsel for the applicant
gna Shri P. Venkatarama Reddy, Standing Counsel for Railwa§§.
3. It is clear from the record before us that the

applicant is involved in a criminal case i,e., theft of coal
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and the same is pending disposal. The applicant states that

-

he is suffering from skin disease‘and. therefore, he is_

o
unable to carry out the transfer order., It E; open to the
applicant to apply leave on medical grounds as per rules
HuLoAEWyu/ :
after getting himself examined by the Raxlway Beretor . The

appllcant has not done so and instead he has come to this

Tribunal directly questioning the transfer order in the guise

of asking for a mandamus to compel the concerneé authority.ff;ff'
~to accept his voluntary retirement..

4, We see no merit in this appliéa;ion and the

same is aécqrdingly dismissed. Thefe'will be no order és to

—~

costs.

’

Dictated in the open court.

hj\l . - CQ“Q\I\,“
{ B, N. Jayasimha ) . ‘ ( D. Surya Rao )
Vice Chairman ' e Member (J)}
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